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ORDER

L€amed counselfor the respondents has pointed out that the application

fo. amendment bv the petitioner does not give the details of th€ proposed

amended paESraphswhach thev nowwish to incorporate



2. Ih€se objections merit co.rsideration. In view of the same, th€ leamad

colnsel k permitted to whhdnw the prcsent applLatlon belng CA No.251with

llbrty to flle . fresh one. Steps be talen wlthin one week fro.n today and r€ply

ther€to b€ flled within one we€k thereafter.
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